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20.1.2003 

ATO jt-p-4  

mb 

Heard Mr. B.Malakar learned 

counsel for the applicant. 
Issue notice tto show cause as 

to why the application shall not be 

admitted. Returnable by two weeks. 

List on 20.12.2302 for admission 

K 
Mnber 

Await service report. List 

- again on 20.1.2002 for anission. 

ewer 	 kain 

Put up again on 17.2.2003 

to. enable the respondents to file 

reply, if any. 

ember 	 Vice-Chairman 

4 1 
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17.2.2003 Present : The Honie Mr. 
D.N. Chôwdhury, 
Vice-Chairman. 

The Hon'ble Mr. 
Administrative 

Justice 

S. Biswas, 
Iember. 

No written statenent is 

forthcoming. The app1iation is admitted. 

No fresh notice need to be issued. The 

respondents may file written statement, 
if any. 

c7,2o&,oIid p/z/Cj 

(?7r  kd 2E& 

1<aS, 	cvQ 

List the matter on 17.3.2003 
for orders. 

The applicant is directed 
I to serve a copy of the'application to 

Mr. A.Deb Roy, learried'Sr. C.G.S.C. for 
the respondents. 

lru/va 1ZAi&  
Member 	 Vice-Chairman 

mb 

Told 

J7l( 1O3 

-~A b ,  V) (SkT) e- 

17.3.2003 	The respondents are yet to file 
written atatanent. Purther four weeks 
time is allowed to the respondents to 
written statement on the prayer of Mr. 

A. Deb Roy, earned$r. C.G.S.C. for the 
respondents. List on 2194.2003 for 

orders& 

mb 

v-k) 	ci 	fr*  +04'rsv, 

H 

28.4.2003 	List on 30,5.2003 to enable the 

respondents to file written statement, 
ifany. 

Vice-Chairman 
rnb 

Jv.wvk 
L1 

/ 



Ab 

• 

LY' 
OVA. 38212002 

30.5.2003 	No written statement so far 

flied by the respondents. Put up 

again on 27.6.2003 to enable the 
respondents to file written statement 
as a last chance. 

- 

Vice—Chairman 

mb 

27 • 6.03 	No written statement forthcoming. 

Further four weeks time is allowed to 
the rspondents to file written 

• 	
statement on the prayer made by mr 
A.Deb Roy. learned 	.C.G.S.C. 

• 	 List on 25 .7.03 for order. 

• 	 Vie..Chajrman 

25.7.2003 Present : The Hon'hle P. N.D. Dayal, 
Administrative 1mber, 

None appears for the applicant. 
H * 	 N. A. Deb Roy, learned Sr. C.G.S.G for 

the respondents prays for time for filing 
written statement. 

Prayer is ai1ow 	T4+ ------------- • 	 ' LJIi .JLI 

29.8.2003 for orders. 

7 
M?rnber 

mb 

29.8.2003 	None appears for the rusp appljca 
nt. List again On 31.10.2003 for orders. 
In the meantime, the respondents may file 
written statement, if any, 

•.............• 	
/ 1 

-: 	 Vice-Chairman 
;.mb 	 -• 

'J'k3 ttAy 
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O.A.382/2002 

	

31.10.2003 	No written statent so far filed. 
On the prayer made by Mr.A.Deb Roy, 
learned Sr.C.G.S.C. further four weeks 
time is granted to the réèondents to 
file written statement. 	' 

List the case on 9.12.2003 for 
order. 

Vice--Chairman 

bb 

	

1.1.2004 	List the case on 3.2.2004 for fi1ir 
of written statement. A copy of the orr 

may be served on the learned Sr.C.G.S.C. 

U. 	 for the respondents. 

Member (A) 
bb 

55 U 

 ( 

	

20.2.2004 	The copy of the O,A. is to be served 

upon the learned 	 for the res- 

pondents. List the case on 22.3.2004  for 

	

5 	 U 

written statement.' 

bb 

	

22.3,2004 	Written statement has been filed. List 

on 22,4.2004 for hearing, 

Member (A) 
mb 

	

22,4.2004 	None appears for the applicant. 1  A 

copy of the O.A. is to be handed over to 

I.A.Deb Roy, learned Sr.G.G.S.G. Last 

Ciance is given to the applicant to presen 

his case. List on 1- 7'5.04 for he3ring 

ILA, !mber (A) 
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17.5.2004 	Since Mr. A. Deb Roy, learned 

Sr. C.G.S.C. is on 1ev'e, 1it 

the matter on 9,6.2004 for 

hearing, 

Mnber (A) 

mb 

94.04 	Heard counsel for the parties. 

Hearing conc luded. Judgment delivered 

in open Court, kept in separate sheets. 

The application is disposed of in 

terms of the order • Noxx order as to 

costs. 

Member (A) 
pg 
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CENTRAL AUMINISTRATIVE TRIBUNAL 
GUWAHAT I 3ENCH 

382 oAe /R.A. No, 	 Q 2002. 

9—E-20fl4 
I)ATi OF DECISION 

Sri Mdan Ch. Boro 
• a a a a a a o a a , a a a * a a • • a a a a a a a p 	A..P PL ICAN'I' ( s) • - 

a
Sri B. Malak9r a 	a a a a a a a a a  .a0aDVOCATE FOR THE 

kPPLICkNT(S). 

— VERSUS — 

Union oflndia&Ors. 
a a a a 	 a 	 a 	 aESPOND1'(S)• 

ri P.Deh Roy, Sr.C.G.S.C. 
a a  a 	 a a a a a a a a , a a a a a a a a a a 	.IJVOC.T E FOR TH 

RESPON1)ENT(s).. 

THE HON'.BLE SHRI K.V.PRHL1kT)PN, ADMTNTSTRATTN7P. MF.MBFR 

THE I4ONTBLE 

1. W1ether Reporters of local papers may be allowed to see 
t1te judgment 7 

2. - To be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

Wiether the judgment is to be circulated to the other 
Bnches 7 

JAdgment delivered by Ho t ble Administrative Member 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 382 of 2002. 

Date of Order : This the 9th day of June, 2004. 

The Hon'ble Shri j<.v.Prahladan, Administrative Member. 

Sri Madan Ch. Boro, 
Son of Sri Hataram Boro, 
Casual Mazdoor, 
Central Telegraph Office, 
Panbazar, Guwahati. 	 ...Applicant 

By Advocate Sri B.Malakar. 

- Versus - 

The Union of India, 
represented by the Chief General 
Manager, Telecom, Assam Circle, 
Ulubari, Guwahati-7. 

The General Manager (Telephones) 
Kamrup, Guwahati-7. 	 . . .RespondentS 

By Sri A.Deb Roy, Sr.C.G.S.0 

OR 1) F R (ORAL) 

K .V. PRAHLADAN MEMBER ( A) 

The applicant was engaged as Casual Mazdoor under 

Divisional Engineer, CTO, Guwahati with effect from 

7.10.1996 to 30.9.1997. By an order dated 30.9.1997 the 

applicant alongwith 22 others were retrenched with effect 

from 30.9.97. The applicant claims that this order was 

1. 

never implemented in his case. In O.A.112/98 in which, the 

present applicant was a party this Tribunal passed an 

interim order dated 29.5.98 and directed the respondents 

not to remove the applicants. Same order was also passed 

in O.A.145/9 8 . In O.A.107/98 this Tribunal directed the 

applicants to file representation and the respondents were 

also directed to examine each case in consultation with 
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records and pass a reasoned order depending upon the 

merits of the case. 

The respondents in their written statement stated 

that the applicant was worked only for 52 days from 

7.10.96 to 31.12.96 and 206 days from 2.2.97 to 30.9.97. 

He was never engaged thereafter. The respondents also 

produced an order issued by the Divisional Fngineer, CTO, 

Guwahati dated 11.9.98 whereby it is shown that the 

applicant was. retrenched/terminated on 30.9.97. 

,,Heard Mr B.Malakar, learned counsel for the 

applicant and Mr A.Deb Roy, learned Sr.C.G.S.0 for the 

respondents at length. The letter of the respondents dated 

27.12.2000 at nnexure-E shows that the applicant was 

retrenched from 30.9.97. It also shows that "the applicant 

was disengaged as Casual labourer with effect from 

31.01.2001." The retrenchment order dated 11.9.98 shows 

that the applicant was retrenched from 30.9.97. The 

correct date of retrenchment could not be ascertained 

either from the O.P. or from the written statement. 

Therefore, the respondents are directed to scrutinise all 

the records available with them and aiongwith any 

additional record produced by the aplicant/consider.i 

his case for TSM/regularisation as per the scheme and pass 

a reasoned order within six months from the date of 

receipt of this order. 

The O.A. is accordingly disposed of. No order as to 

costs. 

DMINISTRTIV1 MFMBR 
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IN THE CENTRAL ADMINISTATI U? 

GUWAHATI BENCH :  

Original Application No.2?.Lof 2002. 

Sri Maclen Chandra Boro 

Applicant 
Vs. 

Union of India & ors 

... lQespondents. 

I N D E X 

Sl.No, Particulars 	 Page 

 Appi i cati. on 1 	ó 

 Verification to 

 

i3 

14 
A 

eJ-D 
5 

- 

g. fteZ%4Ae 	I- 

Filed by- 

Ratul Das 
Advocate. 

N 
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IN TFE CErTRAL ADNINI STRATI E. TRI-BUNL 	I 
GuwHATI BENCH : GUWHATI. 

Application Under Section 19 

of the Central Administrative 

Tribunal Act, 1985. 

Date of filing : 

Ieg1strat1on No. 

Jlature. 

7 	- ,Registrar. 



2. 

1. 	PARTICULARS OF THE APPLICANT : 

i) 	Name 	 Sri Nadan Ch. Boro 

Father's name 	Sri Hatararn Boro 

Designation and Casual Mazdoor 
office which 	Central Telegraph Office, 
employed, 	 Panbazar, Guwehati. 

Particulars for AS at (iii) above. 
service of notice 

2, 	PARTICULARS OF THE RSPCtDETS : 

(i) Name and/or designation of the 

respondents. 

The Union of India, 

Represented by the Chief General 

Manager, Telecom, Assam Circle 
S.R. Bore Lane, Ulubari, Guwahati. 

The General Manager (Telephones) 

Kern rup, kiwahati, 

S.R. Bore Lane, Ulubari, GUWahti, 

(ii) 	Office address of the respondents : 

• 	 AS above. 

Address for service of notice : 

AS above. 

3. 	Particulars of the Order against which this 

appli:ation is made. 

Non-consideration of the case of the 

applicant for grant of temporary 

Status. 

\4' 
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3. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject 

matter of the application is with the 

jurisdiction of this Tribunal. 

LIMITATIQ 

The applicant further declares that the 

application is within the limitation 

prescdbed by Section 21 of the CAT Act, 

1985. 

6 • 	PACTS OF THE cA. 

(1) 	The applicant was appointed as a casual mazdoor 

from October, 1996 under Divisional Engineer, CTO, Guw ahati. 

There was no formal appointment order, but the applicant 

continued to work under the appointing authority. 

(ii) 	That on 30.9.97 the Divisional Engineer, CTO, 

Guwahati vide his order in Memo NO. STA-51/cL/96-97/18 

terminated the engagement of 22 casual mazdcor working in 

CTO/TOS and T.Cs. It was stated in the order that the 

termination order came in the wake Of the Vigilance Officer, 

Office of the CGMT*S  letter dated 10.9.97. 

A copy of the said order is annexed herewith 

and marked Annexure - A to the application. 



4. 

(iii) That although the termination order was issued 

as aforesaid, the engagements of 16 mazdoors were not 

given effect to, except in case of Miss Klran Kalita, 

who had challenged the termination order in the central 

Administrative Tribunal, Cuwahati Bench. In her order 

from the CAT, it was directed not to disengage her, 

if the order WCS not aJ. ready given e ffe Ct to. But the 

authority had maintained that Miss Kiran Kalita was 

already disengaged. Thus the applicant continued to 

work along with othe rS. 

That in May 1998 the other persons in engagement 

were verbally threatened with termination of their 

engagement when 12 of them filed an application under 

Section 19 of the CAT Act, 1985 before the Tribunal which 

was registe red and numbered as CA 112/98. In this connec-

tion stay order was passed on 29.5.98 not to oust the 

applicants therein. This time also the respondent authority 

did not issue formal order of termination and the applicants 

continued to work. 

A copy of the stay order is annexed herewith 

and marked 1nnexure - B to this application. 

That again in August, 1998, 12 applicants moved 

the Hon'ble Tribunal filing another application which 

was registered and numbered as CA 145/98. In this 

application stay order was passed on 20.8.98 directing 

the authority not to dis-engaged the applicants and allow 

P ~L" 
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them to continue their works. Since then the appli- 

,-4' 

centS continued in their respedtive engagements. 

A copy of the stay order is annexed 

herewith and marked as Annexure - C 

to this application. 

That the stay order being passed as aforesaid 

on 29.5.98 in OA 112/98 and again on 20.8.98 in OA 

145/98 the applicants were not allowed to resume their 

duties and the order of the Tribunal was not implemented. 

OA 112/98 and CA 145/98 were finally disposed on 31.8198 

and in the final order it was directed that applicants 

will file individual representation stating their cases 

and the respondent authorities shall scrutiniSe and 

examine their applications in consultation with records 

and pass reasoned orders, It was further directed that 

until then the stay orders passed shall continue. 

That thereafter, 	12 Sasual magdoors were allowed 

to resume their works vide order dated 18.11.98 on 

receipt of legal opinion from the Legal Adviser, D(Yr. 

The letter of re-engagement was issued by the Divisional 

Engineer, cTO, Guwahati vide Memo NO. STA-51/CL/98-99/ 

LOcSE/05 dt 18.11.98. 

A copy of the said letter is annexed herewith 

and marked Annexre - D to this application. 



6. 

That the aoplicant begs to state that in OA 

112/98, he was one of the applicants and the Hon'ble 

Tribunal stayed the order of termination on 29.5.98 

This OA was also disposed on 31.8.99 and stayed order 

was continued. The respondent authorities on the basis 

of legal opinion allowed some of the applicants with 

similar stay orders and similarly situated but such 

benefit was not extended to the applicant although 

his case was also covered by the same legal opinion. 

That pursuant to the order of the Hon'hle 

Tribunal dated 31.8,99, the applicant had submitted 

representation on 30.11.99 to the respondent no. 1 

through the respondent no. 2. This representation of 

the application was however not considered, but the 

respondent no. 1 vide Memo No. GMI/EST-179/TSM/00/102 

dated 27.2. 2000 informed the applicant by a stereo 

type order stating inter alia, that the applicant 

having failed to satisfy the illegibilitycriteria 

as laid down in the sch 	conferment of TSM, the 

case could not be considered favourably. It was further 

stated as under : 

please take notice that you have not been in 

engagement under the epartment since 30.9.97 

and you have been retrenched vide DE/CTO's 

letter No. STA-51/CL/96-97/18 dated 30.9.97. 

You have been djxzkzzg2& dis-engaged as casual 

labourer w.e.f. 31.1.2001 as the department is 

bound to consider only the cases of such 

illegible casual labourers for conferment of 

- 	 TSM against such vacancies/works. This is done 
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in accordance with the Hon'ble Tribunal's ordcr/ and 

also the stay/status_quo that was directed to be 

maintaintcd. 

A copy of the said order is annexed hereto 

and rnrkcd as Annexura - E to this application. 

(xi) 	That from the above letter, it coulZ not be 

ascertained as to the criteria which the applicant 

could not satisfy. The a5plicaflt was in engagement as 

casual labourer from October, 1996. On 30.9.97 he was 

stated to be terminated, but the termination was not 

given effoct to. On 29.5.98, the Tribunal passed an 

o rdcr not to remove the app ii cant from s orvicc. On 

18. 11. 98 some oimiarly situated mazdoors with similar 

stay orders from the Tribunal were re-engaged on receipt 

of legal opinion. There is therefore, no logic bohii 

to treat the applicant as rotronched w.o.f. 30.9.97. 

In the order dated 27.12.2000 the applicant is shown 

to have boon dis-ongaged w.c.f. 31.1.2001. Under such 

circumstances, the applicant is entitled to the grant 

of temporary status as he has completed 240 days prior 

to 1.8.1998. 

(xii) 	That the applicant humbly submits that the 

rospo ndcnt authority has adopted discriminatory ,  measures 

in conferring temporary status to the casual mazcbors 

who have actually rendered their services. The applicant 

is one of such mazdoora, who has boon deprived of his 

means of livelihood. 

S 

t/1t4 



(xiii) That the applicant bogs to st*to that for the 

purpose of granting temporary status to casual labourers 

under the Engineering Department of the Telecom the 

requirement of continuous service in a year is 206 days 

in case of 5 days and 240 days in case of 6 days working ,  

pattern. 

A copy of the circular is annexed herewith 

and marked ?nnomire - F to this application. 

LAL GROUNDS : 

Tribunal passed stay order on 29.5.98 not to 

dis-ongage the applicant. Such stay order was given 

effect by the sao authority on receipt of legal advice. 

The applicant being a similarly situated employee, he 

cannot be denied similar benof it. 

RjIEF_SOUGHT : 

Under the circumstances the applicant prays - 

That the service of the applicant bo rogularisod 

and he shall be given temporary status as he has 

fulfilled the bli,6gkilbility criteria. 

INTERIM_RELIEF : 

N i 1. 

R14EDIES_EXHAUSTED_: 

The applicnt doclros that ho has availed 

the remedies available. 
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11. 	SUBJECT MATTER NOTP ENDING BEFORE ANY OThER COURT : 

mat the subject matter rocjarding which this 

application has boon made is not pending before any 

court or any other authority. 

12. 	P?RTICULARS OF ThE I p 0. 

(1) 	Number of IpO 	: 

Name of issuing P.O. 

P0 which payable. 

13. 	DET?LED OF IN D E X 

An index in duplicate consisting of details of 

documents to be voiic.d upon is enclosed. 

14. 	LIST OF ENJOSURES : 

(1) 	Termination order dt. 30.9.97 

Tribunal's order dated 29.5.98 

Tribunal's order dt. 20.8.98 

Re-engagement letter dt. 18.11.98 

Order dated 27. 12. 2000. 

Circular. 

1-4 
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VERIFICATION 

I, Shri Madan Boro son of Sri Hataram Boro the applicant 
above named do hereby verify that the statements made above in 
paragfraphs L) 	1/ c (i)QIc 	/ O1//; 121 / 	14 in 
the application are true to my knowledge and those in paragraphs to 

, (J), (vI)jLv) ,) 	 Bing matters of records are 
true to my infonnation deiived there from which I believe to be 
true and the rest are my humble submissions. 

Guwahati: 

21I.ot k,,t, ateo 

Date: 	 Signature 
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if 	 De V ttiiu'Iit of 'I' eJ..cCOfi iUJ)iU' L.1 -Al. p 	 I) 

/: 	? 	 ' Offi2c of the Divi1oflUl 	
yiiur,C .1 O.( wz&ljit 

;. 	ño. thA- 5 1/CL/96-97/1 U. 	Dz 	o t G win) 	1, ilie U- (i9 97 

• 	
/ In of,  thc VIg i1mic or 1ie 	0/0 th (cT, 

II% 	 c;uwiUiU letcr o.Viy/A3nlu/30 	did. 

10-09-97 td 4- 1,Tr,leCOfl, Kamt'Jp I1cc01nDiti.Ct, 
Guwahati 1tter obGH/KoIflP/C0N/9 	 11.-9-7, the 

• 	JO11OW1rIg 95ual 1abouro working in cTorro & T/C1 of 

Telegraph Activity Area und.r 1T/CUw/3hati ore hcx-by,  
with effect from the dftci.- 

noon of 30.109-97. 	' 

3d. L)h3nirallt lJcka 

	

j2) 	chrnak Tz1ukdar 
-3) " ach1n Ds 

kuien DOS 

	

. ....Y 5) 	" 	S3Sh I3orinafl 
" iliraujun 1i1akar 

SarJu Ila3fore 
Sntu Cl2ki3bOrtY- 

	

\/9) 	KBlItwar Kordonci 

10) of [3irbal IIosforc 

	

11 	" Kiran Cit: Doro 
12) 	FJijoy t30ro 	 S  

• 	. 	13) 	to 	flabin Cli: I3oro 
• 	 -14) fl1s Kirari KalitQ 

• 	 1 5) S ,:i S i z J y S a si 
161). llrs.. U, Dozi 
.17) SrI. flowtni Hr)hi 

• 	 iJ) 	" 	llaynn. Jyoti Dutta 
19) 	" 	i'n)ctij 13 ora 

	

170) 	}'3i Hedhi L/ 

	

U 	1.I'11 Kn3iiri t 
fl6311 1 C11 I 1I3oro 

iI 	I 
1'AlI) ) 

S 	

• 	
H 	I 	 Div1floi1Ll Enginrcr, 

Copy for information & OCa 	c.ton toi- 

1 TIm G 4 MTlecou,' KID, Ulubor, (mhti-7 (31007 for ii:or-  

motion w.r.t. his 1ett.r cited above. 

of T.03& T/C3,  
All -SDEs, cTo, G;'iot.i. 
Jh 	A.0. iThii.:f, 

	

) 	fl!f 	i . j1 	I;-JJ 	(lj!), 	•) ( -)(;.,.,,..!1l:1I I 

	

7) 	j hu C I 1 _.;(iIr:iJc.i,  

	

13) 	•hf! Clii 	J• (•• 	) 	 1; j., 

9)0/C 	 •.: 	• 	 \\ 

.-' 

• 	 S 	 • 	
S. 

• 	
S 

S 	 • 	 S 	 • 	

•• 	 S 	 • 	 S 	 • 	 S 
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In The -Central Adin"nistrative Tribunal 
GUWAHATI BENC1' i GUWMIATI 

V 	OD 	SUE!3T 	 . 	 V  

V APPLICATiON NO. 	C)\' U2 OFl99 
V 	 V  

p1ic4nt() 	
C.C"t" 

 

V 	
1 

Jjpodeflt() 	) 'r 	A  
qY  

	

V 	 ' 

S 

Advocate for APOcant()  

Advocaf'c for Respondent(s) 	• 

C, 	
( 	 V 	 V  

40 , 
	 of tlu Rogistry 
	Date 	 , 	Prder of the TrbunaI 	". 0 

- 	
V 

• This opp1ica.tOfl baa been i:ilad 

by, V the. 	applicbnt 	ChAlieflUifly.' thu 

Atthexurea 6 to U. ordora ' 	 V 

Hoerd, 	tlr 	.K 	.; in'a.. 	4ebEnCsl . .1 

counsel for the app1tcfl8' Mr S.rM1 
1eirned Sr. V c.G,.C..ubmt5 thót he 

has :flQ 	1hetr.uctiOfl. Mr All 	fther 

	

eubmite that copy hB been 5er.ved on 	
V 

him only today and thereLore, it ia not 

possible 	for 	him 	to 	niake: any 

,submission. I Let this csse be Listed on 

5.6.98. 	- 	
V, 	

:: 'i'' 	•' ':' 	
'Y, 

Mr D.K. srrna further prayl that 
the namea mentioned in AnnexUra 
ne members of the appliCant Union miy 

not be removed from aervice. On' thit 
point also Mr All aubmita that h ha 

n' instructions. 	Let this matter lc 

140 taken up on 5.6.98. Meanwhile th 

names 	of 	the 	perons 	mentioned 	i 
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20.8 .98 	ur I .Iiu3sain. learned counLel appe- 

1 	
ring on behalf of the appliöarits prays 

for aninterlin order. The qr1e'raue of 

• the applicant.s is that though they 1i1ve 

riot yet been terminated from their engage-

unen.s they have not been provided with 

fi 

 

anyi work. Heard Mr S.Mi,learned Sr.C.G. 

S.0 for the respondentS also. On hearing 

k 	 the counsel for the purtJ.eS3 wn (I1E(?C t 

f.•'•: 

\• 	
the: respondents not to disenqtge the 

applicants and allow theui to. continue 

their work. 

List on 1.9.98 for order.. 
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By Regd. Post or 
/ 	 • 	 ihrpugt) PCQU J3Q()l 

IIUARAT SANCLIAR NGAM LIMFIED 
'A Govt. of In(lia Enterprise) 

OFFICE OF THE GENERAL MANAGER TELECOM 
• 	 KAMRUP TELECOM DISTRICT 

CU WAil ATI-78 1007, 
NO.GMT/tEsTl79rrs1poo'o 1/102 	i)nted at Cuwahatl, the 27-12-2000. 
To 	 7, 

,8Iri Madan Chandra Born, C/O Shri ham Rani Boro, 
' .Vill: Payranga,PO: Boko, 

1)1st - Katnrnp(Assa,n), 

As you are aware that as per direction given by llon'blo CAT, Giiwltail 13uch, 
Ouwahati in OANos. 107/98, 112/98, 114/98, 118/98, 120!98 1  131/98, 135/98, 136/98, 141/98, 
142/98, 145/98, 192/98, 223/98, 269/98 and 293/98, the department contitutd verification 
committees for different SSAs/ Units under the circle for conducin9 detailed veiificatio 
/scrutlny ab9ut the no. of days of engagement year-wise In different uiit / ófflces and also to 
collect proof/ evidence for such casual laborer including yourself. The committee verified all the 
docume.ntar' as well other proof from tile various wiits/ offices and also personally interviewed 
such casual iabourer including you on 17-04-2000. In our offlco / SSA, th committee comprised 
of three members namely, (1) Shri A. S. Choudhury, / Shri S.C. Tapadar, DE( Adrnn.) 0/0 the 
GMT/KTD/1cuwjJ1atI (2) Shri N. K. Das, C.A. 0 (Cash), 0/0 the GMT(KTD/ Guwahati (3) 

• Shri U. C. Sharma, AL)l (Lega!), UiO CGM'ii GuwahaL 
The áforeaid committee submitted its report to the Department detailing all 

about their finding / proof against each casual labourer including you. The detail of such 
scrutiny report is enclosed and furnished herewith as in annexwe for your information. 

Under the above circuinstanos as you could not satIsfy the elIgibility criteria as 
laid down in the Scheme for confermeht of .TSM/ Regularlsatjon, your case could not be 
considered.favourably, Pleaso take notice that you have h ,  been in engagement .undor the 
Deprtn1ent1 since 30-09-1997 and you have been retronchd v1de DE,CTO letter No. STA-
51/CL/96-97/18, Dtd. 30-09-1997/ you have been disengaged as casual latourcr with effect from 31-01-2001 as the department is bound to consider only the cases .fsuch eligible casual 
laboUrers-for con'erment ofTSM against such vacancies / works. This is done in accordance with the Ho!?'ble Tnbunalsorder/ and also the stay / statusquo that was directed to be maintained 

• 	•' 	••• 	 ... 	of SSA/ Ui' 
• 	

vhto.naL 1.11 	 (Atillit  

øio , ' 
G.R, 'fekcom The C.G.M.T., A 	Circle )  tuwqhtj 	 Te!eootn Dktr 

for favour bf uforma ion w.r.to his office letter No.S1ES21/141tj, 
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L.'2.,i • , .' 	Cvrnmont of India 	 . 	.. . , ;, H•' . . 	 •: 	
?' 	Dpartiuent of Te]cornmufljcQti6n8 , 

fr 	 t 	
8n4 Section 	

f I  

1l 	" 

I 	
• •

0 	flo. 259-10/(39s7N 	
.. 

.. ... .. 	 New De1hil?A.'Deted99O 'n 	
•f Ii. 

To  
4 	

\ 	 S 	 • 	 . 	 . 	 : 	• 	• 	.• 	 . 1. 	
• 	

,, j 	
. 

The Chief General Manaqera Te1ecom 1  Circles, 	 i 
1 	 M,T.N.L. New DeThi/Bombty  . 	 ., 	

Metro Districts, Mad.ris/Ce1cutta 	. . 1 .  •,. . 
 

Headd.of all other.Admjnjstratjye Uflit8... 	I 
.. •1 	 . 	 . 	 . 	 •:; 	 • 	• 	 . 	. 	 . 	 : 	. 	 . 	 :. • . ; 	: •• 	 • 	 . 	 , 	 • 	 • . 	.. 	. 	 . 	
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I 	 • 	 • 	 . 	 , 	

: 	 • 	 . 	 .' 1• qi' 	. 	

' ':") fffr' 
• 1 	• 	•, 	 3ibJrit •r.1 Lahourer 	(Grni: ofTemporary. Status'and ;i ' j: 

flgu1aricetion) Schem* 	 ja. 
.4 	 . 	 . 	 . 	. 	. 	 . 	. 	.. 

• i• 	
f •  . 	 . I . 	 • 

. I  • 	 I 	 ','1r 	
I I . 	 •. 	 • 	 .. 	 . 	. 	. 	.... 	 •:•, 	 .'I.. 

. 	. 	 . 	There háve'heen'references from Telecom. Cirea/.  
J 	. 	 on certain :vint;a X1t3 	'. 	 •:• 

.. . . 	
th Grant of rempozary Staths to casual 13bQULer8. ' 	. 

I : !' 	• :. . . 	. 	 . 	 ' 	 . 	 t . 	 I - 	. 	• 
. . 	 . 	- C1arifjcatjon 	in re

S
srect of : the 'tflLd. Lfl.tfrJ4 

••; 
 

in the above referenceaarogjven belows.- 	. 	'.. 
I 	 I 	< 	tI4A 

	

. S 	 Points riised ' 	 : 	•.• ç1arificatio 	:., •: 	r . 
( 	 . 	 . 	,. , 	. 	. .. 	. 	. 	. 	S 	• 	• 	.. 	. 	4 	... . . 4f 	t•; ,- • 	;, 	•'.. 

,f 	 1. 	1-1 9w•.to reckon 	. , . . 19 	AnyCoSU311a1'OUreL whohaU''.'. '-.. 
c!ontinuous service of, 	been engaaed pi..ior to 30.3.85a:ad' •'' ' ' 

	

at least' one year' for 	did not qualify for temorai. '' "•.' 
the purpose of deterrnjn- 	status in accOL'dflL'e with  SI 	 ig thA Aligibility fçr 	of the caaual lnbQvara (G'oit X. •.' 	I 
grant 	trnporary status Temporoxy Stotus Ud Run1a4-. 	. 

• 	 in rect of the casual, 	tion) Schemt'on' 1..10.$9'w411. 
lahourer5 who did hot •. 	becorne e).igibi.efor 	a1tO.1 	. .: 
folliillthe conclitionon 	terflIry tatUA 8utfleluunlyon 

• 	 1.10.9 ? 	 ' •. . 	 . I' compioUon of 	erfOr111:1O (9 	'Y 	. 
'of 240 	(206 doys in the ,case 	••Y 
of of lices cbaerVig 	claya 

, wee),) duLiucl the ptsi i 
12'clenaar months. SU 
tmporar status  could b e granted 	4 

• 	 0 	 " 	.• 	with.: 	4'o$puc..tiVE1 otet.from the 	,. •, 

• . 	.• 	 . 	 . 	date the prescrtbed' cudition  
• fulfilled subJe'ctto the condition 

	

• 	 that the dateof effect should not:, 
be earlier thafl'l.10.89...Further 

I' 	 break in 8ervicea±ter 30.3.65, if 	•, 
• 	 . 	• 	, 	 ••. 

 
any shou'd have been. du'y condoned  

I 	 in a('.dnhi Le with the rules. 	t 
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1ter . 	pEsCL)e. :LOr çrrt of t•iy .. 
I 	 croog thu UppGr age 	at8tu8. Howliver, Qr the purpa 	, 

c(") ii,! 	. , •, limit preBcibed for 	of sub8eqi.ent reguri.aionthb 
f '1 i -1% t •% 	 rcrujtent be eligible ' conditions regarding 

1 10p 9ranttipt9poaç 	bein there1evant Racruibnqpt 	s 
I; 	 in 	' 	

13tatu 	7 	I • '•• 	
, ' 	Iu1.e8 Wi11 ac;i3.'.

' 14  
 

, 	j F 	b 	 , 	a 	 ,. :' 
	' 	

' -- r . 	
,, 	

£ 	4/ .i14 •1i3Y 	4' 	 4 	•• ) , i .  

will minor CaBUaI. , 	 ) Yea. Howevrttheer..t94'o 	e1\IY 

	

" 	' , labourgr8 'flgaged prio th 1 'aervice rendere'beiore 'atteini 
d 	

If 	t 3 0.3.85, who utainod 	the minimum qpra.cribod  
: • 1 	 .fljOr 1 ty.after"3Q. 	not:q .cornteçi 

0 ligible 	tempoj- ary 1L 	 l 	 p i  ) t j ! 	' 4ld I 
 '?(,' 	 - 	1" 	l 	8tJtuo ? 	' 	 'I 	

ItP(jJ1ihil1i 	r3 	A 	, 
; ( ••• I ,• • 	 • 	 • 	

\. 	 •••t 	•. • 	 . .••; 	. 	:ç.;.f' 	, 
&••:' '• 	• i... 	 ••' 	 k' 	•.• 	 .• - ••'1 	 .1 	 •. 

:' 	
I 	 4 • i Por the purpose of 	4•I% Qualifying poriod'ahoi1d beI )JA 

a3G8sing leave entitle— reckoned with reference tOatua1 

	

.1J4  merit how should quali- 	No. of days  dutr ' I 	% Yi 	Er)e recko?ed 7 ignoring dy'o wek1y 'of1,1eave' 
.. ' (LH.; 	: 	.' :.r'. 	.. 	. 	. : 	L• •t.1 :and absenc 	tçi 	A1da6 

Wi 1 1 1ba coun te irre ao ctiv 	 I  * 	tIUt Ql 4 	,. 	 . ,, 	 3.3B of' a8en,' 	1 4 %
:• 	" 	I ) 	% 	i 	I A. ' 	 '? which do flot congititue bra4 in, 

6eçvj.ca  

	

i t p 	I 	I 	I 	4 	 ' 	, 	.• I 	• 	. 	
'I 	

' 	' 	ip 	4 I'... ? I 	• 	 5. 	Entitlement to 	5. Maternity ênef1t8 wiT). 	' ' I 1I & lI ) Materniy Benefits in 	' admissible to' female casua]. 	. r 
reopect of female Ca8u] 	 mazdre  , , Labcurer/rpgçry I 	accordance withthe provfiaiona  

	

('1 	: Mazdoora, 
'I; 	'If 	 ?4 	t1Naternty eeneiit 	 '' ; 

Frnquency t whjch" ' 	rwjçe , t years On thi 	of 

	

I ' 	• I lfave WiJ1 4 )e çiedited., áanuaryand' 1at'ofiJ1ycLedit wJ.13 
be affordo or 1 the ptooe4in ha2 1  

1 	 year, without ignoLthg anf Mftact.:. ?  II 	I 	
• 	I 	r 	' 	ion. However if on en 1 o.,2a8in, 1 	I I 	r 	

when leave is appiiedfor, 	' 	1 H 
II 	 I 	 • 	S 	

sufficient lsavd i not at cradit, ' I , 	 lii 	I 	• • 	) 	
r•4 	1ave enUtlOflient may 'e 'tiputed 14 

l ; 	< 
; )i 	 j 	'I 	• 	

. ?' 'i;i)J the date of pp11cati,on ,w3 	 • 	'La.ave and the ac11isi}\taity  
' p 	' 	1 l' 1 	I 	 I 	decided actording. 	' 	T 	

I I 	 Iv 	I 	 • 	 4 ,-',.... 	U 	 ) 
I 	

lL?4iy 
7. I wor)cingours. .. 	7. Working houz's'.o a temporary 

rnazdoor will be the same as 	' I j 	
preecrj.bed f or prreppor,.j.ng 	I ' t , S 	.J  
	D 	adre . 	4' 

	

I  L' 	 I 	 I 	 I 	 I 	' • 	i' 
". 	I b p 	Rø 	C8fl temporary atatua 0. No. They may, howevur,  I ' 	 I 	, conferred on a part ' brought on the 8trength oi iufl 	I 

1' 	' 	(mp1yee ? 	; 	time casual labøurera, subject to 
availability of work a'id suitabi .uu  ? 	

;i • ' 	 r 4 	
' 	II 	L ' 	 lity, 	'uc thizi puLp'8e work ! 	" h' 	

requitemen of different typei 
•l ( J 	 a 	r 	 and at 	ijwur1,ng tinits 	n be 

:.. 	 ....... . 	.. 	. 	. 	I .  
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I 	 " 	 4 	 on tufl •timi b8ai ts -aa the case rny ' 
be in the' preceding twelve rnoith8 

I 	 t :. , 	
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t •b 	 r 	? 	• 	' they may be 'conaidezed for Qra.nt 	) 
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I 	
I 	

ji 1 
	 g' 	r 	temporary sttu ,, i Howevcr, pa.zt . I 	 I i 1 1v 	, 	

ci'tu11  1abQtLzori, wi. I 1 e 1uorgo6 l 	
, F 	time casual tiklabourera/' 	) 

p 	
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.Xrtha 9a5eof4a'temozzary 4 ! 	 mzdoorwhoItdoeI\not 'mezdoorhodoqa'not comp1o.4i/ 
.80 2t •daye 'in ayear,im_renien wLJ. 	 '4 t1v CQS may be'in a 	be admissible from the ir8t Ua O 	' jq 

- 	 year eco 	eligibla fox• the month : 
'3' • 	 , 1 	I 	

incrcirnt 	i?' 	 subsequent to the month in whicl 1 y4 
the Temporary Mazdoor comp1ets 
240 (2') cay.  Grant o subsequent'4 4  4 L II 	• 	 ; 	 increments will also be LeQuXatd 1 	 ' 

e 	
V ' 	 in the a ame manner. 	• ) 	

c 	, 
I; 	 10. How the combined 	I 1O• The number o'c.1aya of wQLk h 	cifr :?ccMtltBexiority8 Wlbe fr f,jed 	performed by a caaual laboureirr 

a 	 j respect of thecasua1 I 	
adzninistrative office htving5 	 1 

labourea working in 	ddyS week may be mu1tip1ie4)ythd 	ii;- 
. 	 adminiatrative nUice8 	ratio 240/206 to rins them at per"" , 

having 5 days week and 	with those casual labtULere wkin I 	

r those working in operat.. in operative çffices having b da1 	4 i've ofuicea having 	weak and then ftCiz)J the 	11bi1 
aa' week. 	i 	 8efliQity. 	 , 
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V.K. E*IAWAN  
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IN THS CTRAL A]INIS?AIV BThUN.L 

GUHAitI !flNCH ::; GJWAHkTI. 

O.A. NO, 382 OF 2002 

Shri Nadan C. Berv. 

- 	 • 
vs 

Union of India & Ors. 

•. .... 

tterof 

%ritten 3tateent submitted by 

the respondents* 

he humble re spon dent a beg to submit the 

Para-wise written stateEent as fll•v 

1. 	 That with regard to pares 1 to 5, of the 

application the respedents beg to offer no co*ments. 

20 	 That with regard to the stateient made 1n 

para 6(1), of the application the respondents beg to state 

that the applicant was engaged as DRP1 ( 1ily rated Mazd.or) 

w.e.t. 07.10.96 and was working upte 30.09.97. 

3. 	 That with regard to pan 6(U)j, of the 

applicatien the respondents beg to offer no comments. 

Contd •. 4 . 
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4. 	 That with regard to the statement made in 

para 60411 of the application the respondents beg to 

state that as stated by the applicant, the very intonion 

of the statement in this para is not correct • All the 

Ms engaged under D.E., 0/Guatj exehisively terminated 

from engagement and no body ves contiued after the ter 

mination date je. 30.09.97. The case of Miss Kiran Kalita 

as stated by the applicant in this para stands in different 

footings. 

5 • 	 That with regard to the atateroit made in 

paras 6(iv)& 6(v), of the application the respondents beg 

to offer no oomients. As stated by the applicant in this 

para he xss not at all engaged after initial disengageent/ 

termination order ised on 30.09097. 

60 	 That with regard to paras 601 ) & 6(vi), 

of the application the respondents beg to offer no oomments. 

7, 	 That with regard to the øtaternent made In 

para 6(ix)p of the application the respondents beg to state 

that the case of the applicant cannot be covered by the 

local opinion as he completed only 52 WOTkinR days from 7.10 

Irt; -3/. I i. 'LC 	 /w-.--- 
0, 1.01.97 to 30.09.97. 	 ( 

Copy of working particulars is annexed 

herewith and marked as Annexure. 
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80 	 That with regard to pars 6(x), of, the app Ii 

cation the respondents beg to offer no oonents. 

90 	 That with regard to parse 6(xi) & 6(zil), 

of the appliotion the respondents beg to offer no conments. 

However, the whoLe case was dealt by the Legal Cell of 

0 .M . a (uwahat i and disposed the same an its *erits. 

100 	 That with regard to parse 6(xiii) and 7 to 10 

of the application the respondents beg to •ffei' no cO$**n'ts. 

Veriftcation......,.... 
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67 o r6%t 	3 	 being authorise 

de kereby aslemnly affirm and declare that the statements 

made In this written etaternert are tr, to my ktbwledge and 

information, and I have not wppressed any material fact. 

And I siii this verification on tbisQtk 

day if Pebrizary, 200*. 

Dec larant. 

	

ictant Director 1 k 	Lg 1, 

flip the Chic 	0 0. 	.. iger 

Aem 70cpoM Girg4q,- 


